SATURDAY, FEBRUARY 21, 2026
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FORM A
PUBLIC ANNOUNCEMENT

iUnder Requlsticn & of the Inschvency ard Bankrupdcy Board of indig
(Insalvancy Resoluban Process b Comporate Persans) Bagulabiens, 2018)

FOR THE ATTENTION OF THE CREDITORS OF
VOSTOK FOODS PRIVATE LIMITED

PUBLIC NOTICE

RELEVANT PARTICULARS ISGEC Heavy Engineering Lid Regd. Office; Radaur Road, Yamuna Nagar , Haryana, 135001 Assets Care & Reconstruction Enterprlse Ltd
Name of Corporate Debtor 'VOSTOK FOODS PRIVATE LIMITED Emal: Isgacbom isgec.com Tek: +51 -22-22662374 | CIN: LI3423HR1333PLCO00037 c : Unit No. 502, C Wing, One BKC, Radius Developers, Plot No. C 66, G Block, Bandra Kurla Complex,
i e Notice i heraby given that the share cestificatals| under Folio Ko, D152 representing 2000 equity sharas

Mumbai: 400 051

i7 "2 .';'I'|1.J
HOC Himachal Pragazh

Data of nu::-r;mralln" Gf":ﬂ'.r:fE|E debior
Authory undes which corparabs debior
& incorporated f registered

4 | Comporaie [dendity Mo, | Limited Lishility | WMS134HP 201 2PTCOD25T
[dentdication Mo, of corparats debiors
& | Addrass of the regisienad office and

of Be.1i- each al GEC Haawy Enginearng Lid. hetd by Mr. Dharam Vi Hassija | hawe bean repored
lestimisplaced. The sharehakder, Mr. Dharam Vir Hassia has appled $o the Compary for lsuanos of
chiplicate share cerificateds) in liewof the kost cnes: &ny persanis) having any claim or opection inrespect
oif the said securilies & hergy requesiad [olodge the same with tha Company's Ragstersd Office within
15 (Bfeen) days Iram e date of thes nolice. Failmg which. e Compacny will procesd 1o ssue duplicate
certificatels) inaccordance with appicabile laws and procedures wishoud any further intiration

Lol | Bl | ==

e entire Financial Assets along with underlying securities of the Borrower under the provisions of section 5 of the
heASS|gnor By virtue of the said Acquisition of debt, ACRE-ARC has acquired all the rights, title and interest in the outstanding debts of the Borrower acting in its
capacity as trustee by way of assignment of Financial Assets as per financial documents and the underlying securities, ACRE-ARC has stepped into the shoes of
Assignor being Secured Creditor to the Borrower and is entitled to recover outstanding dues in respect of the Loan facilities and enforce the underlying security

Ragistarad Address ; Plot No. 11 & 12, Phase

princinal affice (if any) of corporste debior: | 11, Industrial Area Village Hatli, Chamba, - e
i i suLgt;;,rlg,i,,:,il_ ;.:ﬁmm ,-_.m,;:; 5 Tn:’ s Mame of the Company Folio Mo.| Mo, of shares |Cerificate Mo | Distinctive No.* nterest.
176307 ISGEC Heavy Engineering Ltd | D152 2000 face value M | 220 | 889131 TO B30 e LB S ALREfortioloj [ Baterol Name ol BorTowef,  Domand Nofice
B | Insohency commancemend data in 10022026 oy T e TRUST AstsA%ngI\Een Co-borrower llj):ég?%ci yc;téc(:g)
raspect of corporate dabtor r. Dharam Vir Hasslja - :
T Eg:ima|&:_ ] of ciosure of a-||:'|'-||‘-|':||-| ) "a,'g::ﬂ.";lnzﬂ Address; The Hibescus Pent House Bu Ilﬂqu (4. Sechar- E"-I Mirvana f_",-“pn-!l. 9700007492 TrUSt 174 Plramal 28032025 M/S PAL GUEST HOUSE (Borrower), 29'\]3”'2026 &
asolulion procass f:drﬂw" Heryana | E'r~=|" HﬁJHﬂTxﬂﬂh-:éL\;N;“%iaJ“] -'*éif?-‘ Finance HARINDER PAL SINGH (Co Borrower) , RAJINDER KAUR Rs.70,45,930
CharamnirhassdiaBiomail.com / Confact No. #31 3810011 imi _Jan-
B | Name and regstration number of he. | ANKUR BANSAL (S ARegr,com | Lo L(IgFltLe)d (Co Borrower) , NARINDER BIR SINGH (Co Borrower) , as on 06-Jan-2026
nsalvency profassional acting as mberdm| IBEIIPA-DOANCAIN-D03TINA021-202213820 BR FOOD AND HEALTH (Co Borrower)

rasclulion professicnal

9 | Address and email of the interm
ragalution professional, 85 regisiesad
with the Boand

10} Addrass and -mall o be used for
comaspondance with (he infenm
regalution professional

ik  Las dzle for submission of clgims 0632026 - Order uplosded on 20-02-2026)

12| Classes of creditors, il ar 1, under M

clausa (b) of sub-section (BA) of section

21, sscertamad by the infenm resolulion

professsong

Mameas of Inscévericy Professipnals MA
dertified to acl as Authonsed

Representgtive of creditors in & class
{ Theae nad TS I'ﬂr aath Lidﬁ:-

14 'd] Ralevant Forms and Wab link: wate. bk gowin

{B] Deetails of authorized representatives | Physical Address : 30066, Secior 470

are avallable at: Chandigarh, 160047

Description of Mortgaged property : - All That Piece And Parcel Of The Land And Building Comprised In Khata Khatauni No. 172/313, Khasra No. 2439, 2440,
D441, 2442, 2443, 2444, 2445, 2446 And 2447 , Kite-9 Total Measuring 367-41 Sq. Mtrs Situated At Up Sampada Paonta Sahib-i, Distt.

he steps are being taken for substituted service of notice. The above borrowers, co- borrowers and/or their guarantors (where ever applicable) are advised to
make the payments of outstanding within 60 days from the date of the publication of this notice failing which further steps will be taken after the expiry of 60 days of
he date of this notice as per the provision of Securitisation and Reconstruction of Financial Assets and Enforcement of Security InterestAct, 2002.

Please be informed that the said notice is also under section 13(13) informing the borrowers/guarantors/ mortgagors that the said mortgaged property should not
e sold/leased/transferred.

Date : 21.02.2026
Place : Himachal Pradesh

SMFG INDIA CREDIT COMPANY LIMITED
Branch Office: 1st & 2nd Floor, SCO 141-142, Madhya Marg,
Sector 8C, Chandigarh 160008

| SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES |
E-Auction Sale Notice of 15 days for Sale of Immovable Asset(s) under the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read with
broviso to rule 8 and 9 of the Security Interest (Enforcement) Rules, 2002

Notice is hereby given to the public in general and in particular to the Borrower(s) and
Suarantor(s) that the below described immovable properties mortgaged/charged to the Secured
Creditor, the physical possession of which has been taken by the Authorised Officer of SMFG
India Credit Co. Ltd. /Secured Creditor, will be sold on “As is where is”, “As is what is”, and
(Whatever there is” on 10.03.2026 at 11:00 am to 01:00 pm (with unlimited extensions of 5
minute each) for recovery of Rs. 23,99,463.86/- (Rupees Twenty Three Lakhs Ninety Nine
[housand Four Hundred Sixty Three and Eighty Six Paisa Only) as on 04th July, 2024 and
urther interest and other expenses thereon till the date of realization, due to SMFG India Credit
Company Limited /Secured Creditor from the Borrowers and Guarantor(s) namely 1) ATUL
EUMAR, 2) ALKADEVI.

Add: 500 68, Sector 470, Chandigarh-160047
Email 1D :- [pcaankuriggmail com

SM L
i il

Add: SC0 B8, Seclor 47D, Chandhgarh-160047
Email 1D :- orp. vosiokiBgrmail.com

Authorized Officer,
Assets Care & Reconstruction Enterprise Ltd

ik
fad

Assets Care & Reconstruction Enterprise Ltd

Unit No. 502, C Wing, One BKC, Radius Developers, Plot No. C 66, G Block, Bandra Kurla Complex,
Mumbai: 400 051

ACRE

MAMING ASSETS WHEN

he reserve price will be INR 15,39,000/- (Rupees Fifteen Lakh Thirty-Nine Thousand Only)
nd the earnest money deposit will be INR 1,53,900/- (Rupees One Lakh Fifty-Three Thousand

Demand Notice Under Section 13(2) of Securitisation Act of 2002

ﬁ- punjab notlonol bank

.. the name you can BANK upon!

Circle Office, Jind-126102, Email: cojindrecovery@pnb.co.in, Mob: 82880-13987

Appendix - IV-A [See Proviso to rule 8 (6)]

- . _ : ine Hundred Only) with last date to deposit EMD will be 09.03.2026. . as acquired the entire Financial Assets along with underlying securities of the Borrower under the provisions of section 5 of the Actro
Notice s hereby given fat the MNational Company Law Tribunal has ordered the commencement | Eor further details please contact at Lalit Batra Lalit Batra@smfgindia.com +919878091340. heAs§|gnor. By virtue of the sald_Acqmsmon gf dept, ACRE-ARC ha§ acqglred allthe rights, title and interestin thg putstandlng debts of the Borrgwer actinginits
k&l ﬂ‘j ﬂ&%ﬁlﬂ msalvency resoiutan process of the VOSTOK FODDS PRIVATE LIMITED on DESCRIPTION OF IMMOVABLE PROPERTY :Aapacny abs trustsee by V\éaé of ;s&gnn;]enEt; of Fmanma(lessets |asd per financial documdentsdand the underlylr]lghsecl-:urltlefs,A;CRE-A(I?C r]las steﬁped (ljntT the shoes of

' : -SH. : . ssignor being Secured Creditor to the Borrower and is entitled to recover outstanding dues in respect of the Loan facilities and enforce the underlying securit
The creditors of VOSTOK FOODS PRIVATE LIMITED are hesaby called upon 1o submil thes Z%EW%% SQ. YDS. KHASRANO ntergst g g P ying y
claams with proct on or before DE/0H 2026 to thea interim resahsion professional af the address ' ' ' :

-r;.ﬂtcn&: againstentry Mo, 10 . D27-928 KHEWAT/KHATAUNI NO. 420/497 JAMABANDI FOR YEAR 2009-2010 SITUATED Loan Alc No. ACRE  Portfolio | Date of Name of Borrower, Date & Amount of
The financial creditoes shall subimit thalr claims with proal by efacironic means ondy. All olhes /ILLAGE LOHARA ABADI KNOWN AS NEW AZAD NAGAR HADBAST NO. 260, TEHSIL & TRUST Assignmen Co-borrower Demand Notice
creaiitars may submitthe ciaims with proofin persan, by past o by electronic means, DISTRICT LUDHIANA. BOUNDED BY BOUNDARIES AS UNDER: EAST - NEIGHBOUR ADM. t-ACRE Under Sec. 13(2)
A financial creditor belonging to @ dass, &s listed against fe entry Mo, 12, shall indicate is | {8 WEST - NEIGHBOUR ADM. 48, NORTH - NEIGHBOUR ADM. 19, SOUTH - STREET 18 24500001033 & Trust 174 | Piramal  23.09.2025 MRS. GURPREET KAUR (Borrower), 06-Feb-2026 &
choice of authorised representatve from among the three insolvency professionals listed JYVIDEADM. 19. 24500001122 Finance INDRAJIT SINGH KALRA (Co Borrower) Rs.1314166.74 &
againstentry Wo. 13 o actas authorised representalive of the ciass NA In Form CA List of Encumbrance: 1. Securitization Application No. 132/2025 titled “Atul Kumar vs SMGC Limited Rs.709950.70
Submission of false or misleading proofs of clalm shall attract penattios. ndia Credit Company Ltd.” pending before Debt Recovery Tribunal-3, Chandigarh. as on 06-Jan-2026
Sdi-
Date - 21.02 2026 Nisme and Sioneiors of [harim Bosolution Profassionat ror detailed terms and conditions of the sale, please refer to the link provided in Description of Mortgaged property : - All That Part And Parcel Of The Property Bearing No.mes Road, Near Chanakya School, Mes Road, Near Chanakya
Plars - CHANDIGARH ¥ ANKUR BANSAL _SMFG India Cred!t C_ompany lelted/Sec':urt_ad Cre('iltm:s $chool, Fazilka, Fazilka, Punjab-152123
- website i.e., www.smfgindia.com /https://smfgindia.auctiontiger.net.
T 07, Sd-AUTHORIZED OFFICER MOR007100556282  [Trust 166 JCFARC 113.12.2024 GEE EMM TRADING CO (Borrower), 16-Feb-2026 &
PLACE : LUDHIANA SMFG INDIA CREDIT COMPANY LIMITED PREET BAKSHI (Co Borrower), 1,27,46,445.88
] GURLEEM KAUR (Co Borrower) as on 09-Feb-2026

E-AUCTION

(

escription of Mortgaged property : - All That Piece And Parcel Of The House No.42, Measuring 6 Marla 168 Sq.ft., In Khasra Nos. 543/324, 340 At Shiv Vihar
Model Town, Mithapur Road, Jalandhar, Tehsil And Distruct Jalandhar. Boundries:- East- Road, West- Others, North-No.41., South-No.43

AFR001500494424  [Trust 166 JCF ARG 113.12.2024

NOTICE

VICKY SUBHASH CHANDER  (Borrower),

16-Feb-2026 &
33,09,900.27
as on 09-Feb-2026

URMILLA DEVI (Co Borrower)

adbastNo. 184. Tehsil Kharar, Distt. Sas Nagar, Mohali

escription ot Mortgaged property : - House No. 85¢, Second Floor, (As Per Ats) Measuring 0 Kanal 1-1/9 Marla (1/3rd Share Ot 100 Sq. Yards) Bearing
hewat/khatoni No. 973/982 Comprised Under Khasra No. 67//14/3(3-16), Kitta 1. Land Measuring 3 Kanal 16 Marla Shar To The Extent Of 10/684 |.e.
easuring 0 Kanal 1-1/9 Marla Situated At Maa Shima Complex (ksb Green-2), Kharar Landran Road. Near Chandigarh Sweets, Sector-127, Village Kharar,

Interast Act, 2002 read with provisato Rule B(6) of the Security Interest (Enforcemeant) Rules, 2002,

and the aarmest money deposit will be as mentionad in the table below against the respactive proparties,
SCHEDULE OF THE SECURED ASSETS

&I Ot of Demand Motice ufs 13(2) of SARFES| AT 2002

E] Outstanding Amoust a5 on

) Possassion Dage s 13(4) of SARFES| ACT 2002

Name of the Branch,
Mame of the Account,
Mame & addresses
of the Borrower/
Guarantors Account
Branch Office :
Julana Distt. Jind

Description of the
Immovable Properties
Mortgaged/ Owner's
Mame (mortgagers
of property(ies))

f Mature of Possession Symbalic/Physical Constractive

A residential House measuring |A) 26.10.2023

Parkash {Bormower (3))

Parkash (Guarantor in the A/C|16-11-2017 & 236 dated 192-05- | paymentinfull
of Rajesh Kumar Sfo Om{2016 and Tatima Nama No.|C)25.01.2024
Parkash) 16816 daled 16.01. 2018 situated | D) Symbaolic Possession

_ SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

E-Auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Securlw

MNotice is herel::l*_.' given to the publiciin general and in parlicular to the Borrower {s) and Guarantor () that the below described immovable
property mortgaged/charged to the Secured Creditor, the symbolic possession of which has bean taken by the Authorised Officer of the
Bank/ Secured Creditor, will be sold on "As is where is"”, "As is what is", and "Whatever there is” on the date as mentioned in the table
herain below, for recovery of its dues due to the Bank/ Secured Creditor from the respective barrower (5) and guarantor (5). The reserve price

A Reserve Price
{in Rupees)
B] EMD (last date
of deposit of EMD)
Ch Bid Increasa

alibl!
A} Rs.36,57,000/-
15 Marlas 09 Sarsal .approx.|B) Rs.10,35826 16 (Rupess Ten Lakh B} Rs.3,66,700/-
1. Rajesh Kumar S/o Om|480.75 Sq Yards is possessed thirty-five. thousand eight hundread |{17.03.2026 11.00 AM)
through two registered blood|iwenty-six rupee and sixteen palsa only) | C) Rs.10,000/-

2. Kishano devi wio Omrelation Deed No. 1300 dated |+ plus future interest and Charges thereon al contracted rate w.e f. 30.08.2023 until

e sold/leased/transferred.

ate : 21.02.2026
lace : Fazilka, Jalandhar, Mohali

'] SMFG SMFG INDIA CREDIT COMPANY LIMITED
ml E"ulnl Corporate Office: 100k Floor, Offce Mo 101, 102 & 103, F Norh Avenus
4 Maker Maxity, Bandra Kurla Comple. Bandra (E), Mumi gl - 400051
SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES
E-Alction Sale Motica of 30 days for Sale of Immavable Assel(sh under the Securitisation and
Reconstnuction of Financial Assats and Enforcement of Securty intarest Act, 2002 read wilh proviso

Details of
the encumb
rances
Enown to
the secured
craditors

Data/
Time of
E- Auction

ﬁ'??ﬁi'ms NOT o nule & and 5 of the Securnly InterestiEnforcermnant) Rules, 2002
11.00 Am KNOWN Mation & hisraby ghan 1o the public nganardl andin parioulas o tha Barowen's) and Guarantar(s)
To 4.00 Pm TO BANK {hat the below deserbed immovable praparties mongagedcharged to the Secured Creditor, the

physical possession of which has baen laken by the Authonzed Offcar of SMFG India Credit Ca
Ltd. i5ecured Creditor, will be soid on “As is where is”, “As is what is", and "Whatever there is”
on 25.03. 2026 38 11:00 am to 01:00 pm [with urimited sxfanskons of Sminuts sech), for recovenral
Rs.49.26, 723 (Rupess Forty-Mine Lakh Seventy-Six Thousand Seven Hundred Twenty-

as undar :-
per Title Dead Mo 1300 as under - East:

West - Animal Haspitai Morth :- Plot of Pawan Kumar, South - Plot of Kishna dewvi

Dated: 20.02.2026 Place : Julana (Jind)

at Village Brahmanwas, Tehsil Julana & Distt Jind. Out of above-mentioned property, there are below mentioned 2 pant containing detail name wise is
1. Msg: 6 Marla 5 Sarsai, in the name of Kishano Devi Wio Om Parkash vide transfer deed No. 1300 dated 16.11.2017 . Boundary Wall as
- Btreet, West - Animal Hospital, Morth ;- Land of Rajesh Kumar, South - Land of Banars|.

2. Msg. 9 mara 4 Sarsai in the name of Rajesh 5o Om parkash vide transfer deed no 236, dated 19.05.2016 and Tatima Deed No. 1616
Dated16.01.2018. Boundarny Wall-as par Title Dead No 236 dated 19-05-2016 and Tatima Mama No. 1616 dated 16.01_2018 as under -

Three Cnly) a5 on 06, May, 2025 and further ntersst and ofher expenses tereon il the date-of

raafizalion disa o SMFG India Credil Co, LidSacunad Cradior fram e Barnawens and Guarantar s}

namely 1) Rakesh Gadi 2] Sushma Gadl.

The reserve price will be Bz 4698 1771 (Rupoes Forty-Six Lakh Ninety-Eight Thousand One

Hundred Seventy-Seven Only) and the earnast maney deposit will be Rs.4,69,817.7)- (Rupees

F+:-ur Lakh Sixty-Nine Thousand Eight Hundred Seventeen Only). The last data o deposit EMD
5 24.03.2026. For further defails please confact ab +919540716200 or at

East : -Stresat,

TERMS AND CONDITIONS : 1. The sale shall be subjact to the Terms & Conditions prescrbed in the Secunty Interest (Enforcement) Rules 2002 and fo
the Tellowsng further conditions: 2. The properties are being soid on 'AS IS WHERE 1S BASIS and "AS IS WHAT IS BASIS™ and “WHATEVER THERE IS
BASIS", 3. The particulars of Secured Assels specifiad in the Schedule hareinabove have been stated to the best of the information of the Authonsad
Officer, but the Authorised Officer shall not be answerable for any error, misstatemant or omission in this proclamation. 4. The Sale will be done through e-
auction platform provided at the Website https:lbaanknet.com/ on 17.03.2026 11AM to 04:00 PM, 5. For detailed term and conditions of the sale,
please refer https: /baanknet.comd & www.pnbindia.in. 6. The publication is alzo a statutory notice of 15 days to the bommowers guarantors! morigagors,
7. The properties may beinspected after prior appointment from authorized officer. 8. All statutory duel attendant charges! olher dues including regisiration
charges, stamp duty, taxes, statutory liabilibes, arrears of propedy lax, elecinicity dues etc. shall have to be bome by the purchaser.

STATUTORY 15 DAYS SALE NOTICE UNDER RULE 8(6) OF THE SARFAESI ACT, 2002

I-:.at.ar 5|ngh@5mfg;|n|:l|a =)

DESCRIPTION OF THE IMMOVABLE PROPERTY
OWNER OF THEFROPERTY - RAKESH KUMAR, 5/0. BEHAGWAN DASS
PROPERTY DESCRIPTEON -HOUSE NO. 557 WARD NO. 6, PANIPAT, PART BARKABATE 50
YARDS WAKA NEAR ARYA SAMAJ MANDIR, KHAIL BAZAR, PANIPAT. INSIDE SEEMA
RAGAR, WITHIN THE BOUNDARY OF MUNICIPAL CORPORATION. PANIPAT BOUNDARIES;
- EAST- BHIMSAIN, WEST - PARBHU DAYAL AND MOOL RAM, NORTH - GALI. S0UTH -
PARVESH KLUIMAR,

Fr.:{ detaled temms and conditions of the sale, ﬂleasc refer 1o e link pn:mu-al:lln SMFG India Credit

PNTHE KANGRA CENTRAL CO-OP BANK LTD.

o BRANCH OFFICE: DHARAMSHALA, DISTT. KANGRA (HP) PH. NO. 01892-223227

Whereas, The undersigned being the Authorised Officer of The Kangra Central Co-Op Bank Ltd. BO
Dharamshala Distt. Kangra (HP) under Securitisation And Reconstruction of Financial Asset And
Enforcement of Security Interest Act 2002 and in exercise of powers conferred under section 13(12) read
vith Rule 9 of Security Interest (Enforcement) Rules 2002, issued a Demand Notice dated 11.03.2025 calling
Lpon the borrower(s) Sh. Suresh Kumar S/o Sh. Hoshanki Ram, Ward No. 3, VPO Naganpatt, Tehsil
Dharamshala, Distt. Kangra (HP) Guarantor(s) 1. Sh. Parveen Kumar S/o Sh. Bishan Dass, Village Dolla,
PO Rajol, Tehsil Dharamshala, Distt. Kangra (HP), 2. Smt. Sanjeevena Choudhary D/o Sh. Suresh
Kumar, Ward No. 3, VPO Naganpatt, Tehsil Dharamshala, Distt. Kangra (HP) to repay the amount
mentioned in the notice being Rs. 7,97,712/- (Rupees Seven Lac Ninety Seven Thousand Seven
Hundred Twelve Only) with further interest w.e.f. 14.02.2025 at the agreed rate and other expenses and
Charges applicable within the 60 days from the date of receipt of the said notice.

The borrower having failed to repay the amount, notice is hereby given to the borrower and public in general,
hat the undersigned has taken possession of the property described herein below in exercise of powers
conferred on him/her under section 13(4) of the said Act read with Rule 9 of the said Rule on this 17th day of
FEBRUARY 2026

The borrower in particular and public in general are hereby cautioned not to deal with the property and any dealing
with the property will be subject the charge of The Kangra Central Co-Op Bank Ltd. BO Dharamshala Distt.
Kangra for an amount of Rs. 7,97,712/- (Rupees Seven Lac Ninety Seven Thousand Seven Hundred Twelve
Dnly) With Furtherinterestw.e.f. 14.02.2025 atthe agreed rate & otherexpenses & charges applicable.

A part & parcel o and Building comprised ,
No. 737, Kita-1, total area measuring 0-03-82 hects, share area being 00-01-34 hects

. 1/5 share ofland comprised in khatano. 177, Khatonl No. 279, Khasra no. 738, Kita-1, total area measuring O-
0-84 Hects. Share area being 00-00-17 hects.
otal area 1+2= 00-01-51 hects. situated at Mohal Naganpatt, Tehsil Dharamshala, Distt. Kangra (HP)
tanding in the name of Sh. Suresh kumar as per Jamabandi 2015-2016

Lompany imiteglSecured Cradifor's websifte |.8
Authorized Officer, Punjab National Bank wirw smigindia comintips:smifigindia. auctiontiger net
Date: 21.02.2026 Authorized Officer
Place: Panipat SMFG India Credit Company Limited

Authorised Officer,
The Kangra Central Co-Op Bank Ltd.

Date: 20.02.2026
Place: Kangra

KANGRA CENTRAL CO-OP BANK LTD.

BRANCH OFFICE: DHARAMSHALA, DISTT. KANGRA (HP) PH. NO. 01892-223227

[Rule-8(1)] (For Immovable Property)

Whereas, The undersigned being the Authorised Officer of the The Kangra Central Co-Op Bank Ltd.
Dharamshala Branch, Distt. Kangra (HP), under Securitisation And Reconstruction of Financial Assets and
FEnforcement of Security Interest Act, 2002 and in exercise of powers conferred under Section 13 (12) read with
Rule 8 of Security Interest (Enforcement) Rules 2002, issued a Demand Notice dated 16.12.2025 calling upon
the borrower(s) Sh. Onkar Singh S/o Churu Ram R/o Village Kut, P.O. Chamiyara Tehsil Dharamshala, Distt.
Kangra (H.P.) PIN: 176217 Guarantor(s) 1. Sh. Keekar Singh S/o Sh. Khajana Ram, Village Kut, P.O.
Kutharana, Teh Dharamshala, Distt. Kangra (HP) PIN: 176217, 2. Sh. Khem Raj S/o Bhagat Ram, Village Kut,
P.O. Kutharana, Tehsil Dharamshala, Distt. Kangra (HP) PIN: 176217Kangra (HP) to repay the amount
mentioned in the notice, being Rs. 12,76,942/- (Rupees Twelve Lakh Seventy Six Thousand Nine Hundred
Forty Two Only) With Further interest w.e.f. 16.12.2025 at agreed rate and other expenses and charges
bpplicable within 60 days from the date of receipt of the said notice.

The borrower having failed to repay the amount, notice is hereby given to the borrower and the public in
peneral, that the undersigned has taken possession of the property described herein below in exercise of power
conferred on him / her under section 13 (4) of the said Act read with Rule 8 of the said Rule on this 17th day of
FEBRUARY of the year 2026.

The owners/occupiers of the property are directed to handover the vacant possession with in 30 DAYS
pf this notice to avoid use of force or other measures with the assistance of District Magistrate u/s 14 of
the act. The owner/occupiers may please note that after 30 days from the date of this notice, property will
be auctioned.

The borrower in particular and the public is general are hereby cautioned not to deal with the property and any
dealing with the property will be subject to the charge of the The Kangra Central Co-Op Bank Ltd.
Dharamshala Branch Distt. Kangra (HP), for an amount of Rs 12,76,942/- (Rupees Twelve Lakh Seventy
Six Thousand Nine Hundred Forty Two Only) With Further interest w.e.f. 16.12.2025 at agreed rate and other
expenses and charges applicable.

egistere
B4-14 Hects to the extent of 1/10th share measuring 0-03-41 hects, S|tuated at Mohal Kotla, PC Chamiara,
[fehsil Dharamshala, Distt. Kangra (HP) as per Jamabandi for the year 2012-13 along with buliding constructed
Dr to be constructed thereon.

atoni no. asra Kita-/ area measuring 0-

Date: 20.02.2026
Place: Dharamshala

Authorised Officer,
The Kangra Central Co-Op Bank Ltd.

> @ > @

& THE KANGRA CENTRAL CO-OP BANK LTD.

BRANCH OFFICE: BANJAR DISTT. KULLU (HP) PH. NO. 01903-221229

Whereas, The undersigned being the Authorised Officer of The Kangra Central Co-Op Bank Ltd. BO Banjar
Distt. Kullu (H.P), under Securitisation And Reconstruction of Financial Asset And Enforcement of Security Interest
Act 2002 and in exercise of powers conferred under section 13(12) read with Rule 9 of Security Interest
Enforcement) Rules 2002, issued a Demand Notice dated 25.07.2024 calling upon the borrower(s) Sh. Ramesh
Chand S/o Sh. Door Singh, Village Percha, PO Mohini, Tehsil Banjar, Distt. Kullu (HP) Guarantor(s) 1. Sh.
Narottam Ram S/o Sh. Dola Ram, Village Percha, PO Mohini, Tehsil Banjar, Distt. Kullu (HP), 2. Sh. Thakur
Chand Mahant S/o Sh. Nande Ram, Village Percha, PO Mohini, Tehsil Banjar, Distt. Kullu (HP) to repay the
amount mentioned in the notice being Rs. 20,39,574/- (Rupees Twenty Lac Thirty Nine Thousand Five Hundred
Seventy Four Only) with further interest w.e.f. 24.07.2024 at the agreed rate and other expenses and charges
applicable within the 60 days from the date of receipt of the said notice.

[The borrower having failed to repay the amount, notice is hereby given to the borrower and public in general, that the
Lindersigned has taken possession of the property described herein below in exercise of powers conferred on
nim/her under section 13(4) of the said Act read with Rule 9 of the said Rule on this 18th day of FEBRUARY 2026.
[The borrower in particular and public in general are hereby cautioned not to deal with the property and any dealing
ith the property will be subject the charge of The Kangra Central Co-Op Bank Ltd. BO BANJAR Distt. Kullu
H.P), foran amount of Rs. 20,39,574/- (Rupees Twenty Lac Thirty Nine Thousand Five Hundred Seventy Four
Dnly) with further interest w.e.f. 24.07.2024 atthe agreed rate and otherexpenses and charges applicable.

| and measuring 0-06- g ghas comprised
pf Khata & Khatauni No. 277/360, situated in Phati Mohini, Kothi Fatehpur, Tehsil Banjar, Distt. KuIIu (HP)
ncorporated jamabandi for the year 2008-2009.

he steps are being taken for substituted service of notice. The above borrowers, co- borrowers and/or their guarantors (where ever applicable) are advised to

\l ake the payments of outstanding within 60 days from the date of the publication of this notice failing which further steps will be taken after the expiry of 60 days of
e date of this notice as per the provision of Securitisation and Reconstruction of Financial Assets and Enforcement of Security InterestAct, 2002.

lease be informed that the said notice is also under section 13(13) informing the borrowers/guarantors/ mortgagors that the said mortgaged property should not

Authorized Officer,
Assets Care & Reconstruction Enterprise Ltd

=== HERO HOUSING FINANGE LIMITED

ﬁEgl‘]. Office: 09, Camm umily Gt

asant Lok, Vasant Vihar, Mew Delh| - 110057 Phane:

A, Toll Free Number: 1800 212 8800, Email: customar.carafherohfl.com
www. harahousingfinance.com | CIN: U651 32DLI0T16FLCI0148

Contact Address:A-6, Third Floor, Sector-4, Moida - 207301

DEMAND HOTICE
Under Sectlan 13 {2) of the Seciritisation and Reconstruction of Financlal Assats and
Enfarcement of Security Intarest Ack, 2003 [“Act”) read with Ribe 1 of the Security Interast
(Enforcement] Rules, 2002 {“Rules”),

Wharaas the undersignad being the Aulhorised Officarof Here Housing Financa Lamad |HHFL) undisr
[ Bk and in axercse al poeng conlermsd uwder Secion 13 (12) mead with Fuale 3 al (hé Fuses alnready
sated defalled Demand Kotices dated belew under Section 1302 of the Act caling upon fhe
BomowansCo-Borower|z)Guaranton's} (all singulady or dogether refermed o *Obligors”)Lagal
HairsjiLagal Represantaiivals) ksled hemsundar 1o pay the. amaunts menlioned in thé nespeclive
Lamsand Malices, s B0 days trafn hecaie of ke respaciig Molicks, a3 par detais ﬁil,-[:n Pk
Coplesafthe said Molices are servad by Regatared Past A D, and arz avaitahle with the undersgned, and
the sald Obligons)iLaga’ HairjslLagal Reprasentative(s), may, i thay so desre. collect fhe respective
capy iramthe urdarsigned oo sy working day during nomal office bours

I conriclion withy the above, MNebce = hereby gheen, ance fgan, o I said Chibgor|s) Leags
Heris b epal Represantativels) 1o pay 1o HHFL, withir Gl days fram the date of the reapactive Natizals,
ther amaursis indicated hersin Delew agains! thair respeciive names, fogether with furthar irdarast as
disfaibad bexdore Som tha respectve dales menfioned befow in column (d) 1§ the dafa of paymeanl and { o
e leEaton ressd with the lodn agreirnt vl ofher :1|_'r:_:|,|||'|:=|ls-".'.ullll'!,;',_ fany execubed. by tha saild
Obligor(s). A= sécurity fur diee repayment of the loan, the following Secired: fzsatis] have beean
n'-:-r!gaI:eJa.Hl—-Lng.- :|=-5.a-:ll_-l:£|"-:-1:5 respe |:||-.=II5.l

L Hame nflIJIIJ'lgnun:B_uLegal Total Cutstanding | Dateof
A W?H Heir|s}iLegal Dues (Rs.) as on | Demand Nodice
i P Represantativels) bolow date® Diate of NPA
HHFERMLAPZA000036262 - | Bablu Singh Matk Rs.31,00,158 asan | 16.02.2076 |
Rinku Makk data 15.02.2028 [l 13- 20026

Bescrption of the Secured Asselsiimmovable Properies! Morgaged Properties. A0 Sheoe and
Farcel of the House Sinuated At Khewiat Mo, 8306 Tkhatoni Mo: 107, Khasra o, 440820718, Having Anga
Magsuring 10 Merla Beirg 573 Share O Land Measunng 7 Kanal 18 Marla Vida Jamabandi Year 2015
16, Savialed AL WHaps Mangal khar, Tehsil & Destt Fanipal {batly Singh Malk = (he Chineral e Praperty
Vide Trarster Dead Dalod 27 04 20735, Doc Mo, Mo, 1029, Etwndud As Undar; Narth: Sinsal, Soufh
Haiseof ved Paland Vinod, East: House of Tejbk,, West: House of Ramesh

*with further intereal, addtional nterest at the rafe as more paticulsdy stated i respective Oemand
Matice dabe mentioned above, incdantal expanses, costs, charges ete incured il he data of payment
ardie raalization. 8w sakd Obdigon shshal Tail &maa payment o HHFL a5 atorsaid, then HHEFL shad
procead agansl e above Secured] Assed s Vimmowable Fropemy ies) under Sechion 1.3012) 6 1ha sad Acl
ard the appicabla Rules antirely 8 the risk of the sald Obbgor{s)iLegel Herjs|Laga! Repraseniativeds) as
toihe costs and consaguances.

The said ObligerishLagal Hair(s WLegal Represantativels)ara prohibiled undis the said &ct o ranster tha
aforasald Sacured -"-33El_-fs:-.'lu'l'nr:-'-a:llﬁ Fropsrty vatrethes by ey ol Sale, [ease or pferatse withoul he
priarwrithen consent of HHFL, Any person who coniravenes or abets contravanion of te pravisions of fhe
Actar Rulas made tharaunder shallbe kshle far mpriscnment anddar penally as provded inder the Act.
Date: 31.02 2026 Place: PANIPAT Sai- Authorised Officer, For Hero Housing Finance Limited

Date: 20.02.2026
Place: Banjar

Authorised Officer,
The Kangra Central Co-Op Bank Ltd.

MAHINDRA RURAL HOUSING FINANCE LIMITED IaERL

Mahindra  Corporate Office:- Mahindra Rural Housing Finance Ltd. Sadhana House, 2nd Floor, N Oti ce
B 070, P.B. Marg Worli, Mumbai 400 018 India,Tel: +91 22 66523500 Fax: +91 22 24972741
Branch Office: 111A/6, 2ND Floor, Above Panjab & Sind Bank, GT Road, Ashok Nagar, Kanpur, UP — 208012.

Under Section 13(2) of the Secaritisation and Reconstruction of Financial Assets and Enforcement of Security Interest
Act 2002 read with Rule 3(1) of the Security Interest (Enforcement) Rules, 2002. The Undesigned is the Authorised
Dfficer of Mahindra Rural Housing Finance Limited under the above said Act. In exercise of power conferred under
Section 13(12) of the said Act read with Rule 3 of the Security Interest (Enforcement) Rules, 2002, the Authorised
Officer has issued Demand Notice under section 13(2) of the said Act, Calling upon the following Borrower(s) (the
"said Borrower(s)"), to repay the amounts mentioned in the respective Demand Notice(s) issued to them, the content
of which is re-produced below.

N r\lame of the Borrower(s) / Address of Borrower(s)

emand Notice Description of Secured asset |

Guarantor(s) | Guarantor Date & Amount (Immovable Property
1. NPUR Branch Civil Line, Daroga Bag, 10-Feb-26 'he Property Situated at LAND NO. 4074,
AN:-731617/ Purab Kheda, Kanpur, Rs. PURAB KHEDA, NAGAR PALIKA, Unnao-
SEMKNP00613443 Jttar Pradesh - 209801, 6,19,279.34 P09801, Uttar Pradesh, India. East: Arazi

[ndia (+91-9415339937) Finnl Lal, West: Plot Of Awasthi ji , North:
Shankar Tiwari House No. 515, Puran Nagar, Dayaram Road Thereafter Arazi of Babu Lal, South :
CaOYaBOI’I’:\I;VGEI")" rwarl Bagiya, Unnao-209801 (Mob. 9335486422) Arazi of Kailash & others

jay Pratap Singh (Guarantor)

aj Kumari (Borrower)

2. NPUR Branch A-no-] 2/107, W Block, | 30-Jan-26 he Property Situated at ARAZI NO-113,
AN:-603626/ Keshav Nagar Juhi Colony, Rs. VILL TIKAR MAGHAI, KANPUR NAGAR,
SEMKNP00514946 Kanpur, Uttar Pradesh - |4,57,245.08 Kanpur-209214, Uttar Pradesh, India. East:

Shashipal Land, West: Part of Arazi , North:

nurag Singh (Borrower) 208014, India (+91- 5 :
6.09 Mt Road, South : Part of Arazi

eha Singh, Ranjeet Singh D140639942)
Co- Borrower)

Reglstered and Corporaie Offlce: YES BANKE Housa, GF Westam Express
Highwway, Santacruz Eest, Mumisl = 400055 india. Website, weww yeshanioin
Emall: comminicationsi@yesbenk.n CIN: LESTH0MHIIIPLC 143249

Regional Office At: 4th Floor, Max Tower, Sacior 168, Moida, U.P- 201301

Sale notice for sale of immovable properties

E-Auction Sale Matica Tor Sale ol Immovabla Assats undar the Secudbsation and Reconstruction
of Finencial Assels and Enforcement of Sacurily IntzrestAct, 2002 resd with proviso o Rule 8(6)
of the Securty nterast (Enforcameant) Rules, 2002,
Motica is hareby given o the public in genera and in parliculsrs to the Borrowar |5} and Guaranio:
i5] thai the below described immowable property morgagedicharped 1o the Sscured Credifor,
the physical possession of which has baen taken by the Auhoszed Officer of Yes Bank Lid. je.
Secunad Creditar will ba sald an “As s whare 27, "As 15 what ig"an 26th March  2026far racovary
of Bs, 21,04, 117/ (Rupees Twenly one lakhs four thousand one hundred seveniean only)
as on 15th-April-25 respechively subject to furlber inlerest and chames &l conlractad rale, dus
tey e Secured Creditor from. Suman Kumar Sahal 3o Hriday Sahni Address: Plot Mo 127,
village Kuliyewal Mohalla Gopal Nagar, Ludhiana Punjab 141001 Also At - Street No 272,
Gopal Magar, Chowk, Shiv Shakti Enclave, Tikba Road, Bastl Jodhewal Ludhlana Punjak
141007 [Borrower] 2. Devki Devi Wip Hriday Sahani Address - NH 80, Brahmasthan,
Barlarpur, Munger Bihar 811211 Also At ;- Street No 212, Gpoal Nagar, Ghowk, Shiv Shakt
Enclave, Tibha Road, Basti Jodhewal Ludhiana Punjab 141007, The Reserve Prcs will bs
Rs17 87.000/- [R5 Sevenieen Lakhs-Elghty Seven Thousand Only) and tha Earnest Monay
Deposilwill be Rs 1,78, 700/- [Rs One lakhs Seventy Eight Thousand Seven hundred anly}
Descriptlon of property

Al piece and parcel of noen-agricultural properly measuring 60 5q Yards [Hadbast Mo 17E)
situated at village Kufiewal comprised of khata no 1/2 Khassa Mo 27121, 22, 320201, W2, 1002,
27119, 50 as perjamabandifor the years 200607 of vill age KullewalTehs Distt Lixdhiara Punjab
Bounded as Undar:- Easl-Neaghbor Upso 15007, Wesl- Straat Upbe 15007, Morth- Nelghbor
Upha 36'00° , South:- Neighbor Lipto 367007
Date and time of e-auction; 24th March 2026 from 1100 am fo 2:00 pm with extensions of 5
minuies 2ach
Last date for submission of bid: Z3rd March 2026 81 3.0 pm
Date and time of Inspection of property: 20 0 March 2026 frarm 1900 am to 200
For delalied terms and cordifions of the sale, please refer o the link provded in
hetp:1G.0.49 Sfabout-us/mediaiauction-properly- Secured Creditor's. website ie.
WA yestank n
In casa of any d&ficully Inobtaining Tendar Documents) a-bidding catafogus or Inspestion of 1he
Immicvable Propedias | Secured Assels and for Quedes, Please Contact Concarned Officaals of
YES BANK LT, Mr. Amit Sharma on 9996467419 or E-mad | dmit Sharmag2@yesbank. in Euﬂ
Officials of Mis. a-Procurement Technoiagies Limited {Auclion Tiger] Ahmedabad, Web Poda
Address hlipssarfaeslatctiontiper.nel  Bidder Support Mumbers: #51 0285562321/ -E-
& BOTESD1EEE, 0v9-G8135880 [ GEYVIEHIT. E-mad: supporbmavcliantigernal and
rmprasadifauchontigernat Contact person: Mr. Ram Shama -897858 1843
A5 contemplated Wis 1308} of the Act, in case o dues together with all cosis, chamges and
axpenses inGuerad by us are tenderad al any hime babona Me dala Bxed for s o ransles, ke
sacured assel shak not be soid or transferred by us, nd no furiber siep shall be taken by us for
lranshar or sala of thal secuned azsel.

SALE NOTICE TO BORROWERIGAURANTORS
The ghove shall be treated as Notice L, 801) read with 8i6) of S2curnty Interest (Enforcemesnt)
Rutes, 2002, 1o the Obdgants to pay the same within 30 days from the date of publication

Date: 21-Feb-2026, Place: Ludhiana Sd/- {Authorized Officer] YES BANK LMITED

Pursuant to the above notice is hereby given, once again, to the said Borrower(s) to pay to MAHINDRA RURAL
HOUSING FINANCE LIMITED, within 60 days from the date of publication of this notice, the amount indicated

herein above, together further interest at 2% p.m. from the date(s) mentioned above till the date of payment and/or
realization of the dues.

The above said Borrowers are hereby advised to make the payment to the company as aforesaid, falling which the
company shall proceed against the above secured assets under Section 13(4) of the Act, entirely at the risks of the
said Borrowers as to the cost and consequences.

Place :-KANPUR Date:-21.02.2026 Sd/- Authorised Officer Mahindra Rural Housing Finance Limited

epaperfinancialexpress.con, o o

Chandigarh
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